FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M K S OIL PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS
1. Name of corporate debtor M K S OIL PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 08.04.2013
3. Authority under which corporate debtor is ) ) )
incorporated/ Registered Registrar of Companies, Delhi
4. Corporate Identity No. / Limited Liability
. . U23201DL2013PTC250459
Identification No. of corporate debtor
5. | Address of the registered office and principal |House No 323 and 324, Fir.st. Floor,
office (if any) of corporate debtor Block B-4 Sector -8, Rohini, New
y)orcop Delhi-110085, India
6. | Date of closure of Insolvency Resolution Process | 15.09.2025
7. Liquidation commencement date of corporate | 15.09.2025 (order was received by
debtor undersigned on 17.09.2025)
8. | Name and registration number of the insolvency | CA. Pawan Kumar Garg
professional acting as liquidator IBBI Registration No.: IBBI/IPA-
001/1P-P00608/2017- 2018/11069
9. | Address and e-mail of the liquidator, as registered 25-A, Pocket-J, Sheikh Sarai-2,
. New Delhi-110017
with the Board . .
Email: ca.pawangarg@gmail.com
10. | Address and e-mail to be used for correspondence 25-A, Pocket-J, Sheikh Sarai-2,
ith the liquidator New Delhi-110017
W q Email: mksoil.cirp@gmail.com
11. | Last date for submission of claims 15.10.2025

Notice is hereby given that the National Company Law Tribunal (Court-V, New Delhi) has ordered
the commencement of liquidation of the M K S OIL PRIVATE LIMITED on 15.09.2025 (order
was received by undersigned on 17.09.2025).

The stakeholders of M K S OIL PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before 15.10.2025, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

{In case a stakeholder does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder during the Corporate Insolvency Resolution Process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016, shall be deemed to be submitted under Section 38.}
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PAWAN KUMAR GARG
INSOLVENCY PROFESSIONAL
IBBIIIPA-001/|P-P00608/2017-2018/11069
NEW DELHI

Pawan Kumar Garg

Liquidator in the matter of M K S OIL PRIVATE LIMITED

IP Reg. No.: IBBI/IPA-001/IP-P00608/2017-2018/11069(AF A valid till 31.12.2025)
Date: 20.09.2025
Place: Delhi




SATURDAY, SEPTEMBER 20, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

IDFC FIRST Bank Limited

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : LEST10TNZ014PLCOETTS2
Registered Office: - KRM Towers, 8th Floor, Harringlon Road, Chetpet, Chennai- 800031
Tl - +01 44 4564 4000 | Fax: +91 44 4564 4022

IDFC FIRST

Bank

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE

(For immovable property)
Whereas the undersigned being the Authorised Officer of the IDFC FIRST Bank Limited {erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited} under the Secuntization and Beconstruciion of Financial Assels and Enforcement of
Security Interast Act, 2002 and In exercise of powers conferrad under section 13(12) read with rule 3 of the Security Interesl
{Enforcement) Rules, 2002 issued a'demand nofice dated 26.03.2025calling upon the borrower, co-bormowers and guaraniors
1.MAINPAL BRIJ, 2. GAYATRI DEVI, to repay the amount mentioned in the notice being INR 5,82 002.89/- (Rupeas Five
Lac Eighty Two Thousand Two And Eighiy Nine Paisa Only) as on 26.02.2025 within 60 days from the date of receipt
of the said Demand nolice.
The borrowers having failed o repay the amount, notice is. hereby- given do the borrower and the public'in general that the
undersigned has taken Possession of the properly described herssn balow in exercise of powers conferred on him under sub -
section (4) of section 13 of Act read with rule & of the Security Interest (Enforcement) Rules, 2002 on this 18th day of SEP 2025,
The borrowers in particular and the public in general is hereby cautioned not to deal wilth the property and any deakings with
the property will be subject to the charge of THE |DFC FIRST Bank Limited (erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited) for an amount of INR 5,82,002.89/- (Rupees Five Lac Eighty Two Thousand Two
And Elghty Nine Paisa Only) and interest thareon.
The borrower's attention is invited to provisions of sub - Section (8) Of Section 13 of the Act, in respect of time available, fo
radeam the secured assals.

DESCRIPTION OF MORTGAGE PROPERTY

ALL THAT PIECE AND PARCEL OF PROPERTY PLOT/HOUSE UID NO, 613370304, HAVING AREA OF 99.767 5Q. MTRS.
SITUATED AT VILLAGE: KHETAWAS, TEHSIL: MATANHAIL, DISTRICT: JHAJJAR, HARYANA-124108, AND BOUNDED AS:
EAST. STREET 10.6 FEET, 25 FT. 9 INCH., WEST: HOUSE OF KARMBIR, 21 FT. 9 INCH., NORTH: HOUSE OF RAJBIR S/0
SULTAN, 45 FT. 8 INCH. , SOUTH: HOUSE OF RANDHIR, 47 FT. 6 INCH.
Date:18-09-2025

Place:HARYANA
Loan Account No:92694145

Authorised Officer
IDFC FIRST Bank Limited {erstwhile Capital First Limited
and amalgamated with IDFC Bank Limited)

CAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office 502, Towser-A, Peninsula Business Park, S=napati Bapat Marg, Lower Parel, Mumbai-400043
Circla Office Address - 9B, 2nd Floor, Pusa Road, Mew Dalhi - 1100&0

DEMAND NOTICE

Uinder Section 13(2) of the Securitizaticn And Feconzstruction of Financial Assets And Enforcement OF Security Inferast
Acd, 2002 read with Bule 3 (1) of the Securty Interest (Enforcement) Rules, 2002, The undersigned is the Authorised
Officer of Capr Gleobal Housing Finance Limited (CGHFL ) under Securitisation And Reconstruction Of Financial Assets
And Enforcement of Secunity interest Act, 2002 {the said Act). In exercise of powers conferred under Section 13(12) of
the said Act read with Rule 3 of the Security Interest ([Enforcement) Rulas, 2002, the Authorised Officer has issued
Demand Naolices under section 1302} of the said Act, calling upon the following Borrower{s) (the "said Bomower{s}'], 1o
repay the amounts mentioned in the respective Demand Mofice(s) issued to them that are slso given below. In
cannection with above, Motice is hereby given, once again, o the said Borrower(s) to pay to CGHFL, within 60 days from
the publication of this Notice, the amounis indicated hergin balow, togetherwith further applicable interest from thae
date{s} mentioned below till tha date of payment and/or realization, payable under the loan agreement read with aother
documantsiwrifings, if any, executad by the said Borrawer(s). A5 sacurity for dua repayment oftha loan, the fallowing
assals have been mortgaged o CGHFL by the sad Bomowen|s) respacinvely.

APRIGLOBAL
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5. | Mame of the Borrower Demand Mofice | Description of secured asset
M.| (s)! Guarantors) Date and Amount| {(immovable property)
4, | {Loan Account Mo. 06.09.2025 | Allthat piece and parcel of Residantial Housa Na. B-41-C,

LNHLNOA0000904F 5 {Old)
50300000832313 (New) (NOIDA
Branch) Mr. Balakram B Clo M/s
Karhana Enterprises {Bormower)
Mrs. Seema Devi, Mr. Ajit A (Co-
Bormower)

Rs. 32,78,428/- | area measuring 200 34, Yds,, i.e., 167.22 5q. Mirs.. out of
(As on Khasra No, 1611 Min, situated at Residential Colony Ram
02-Sep-25) | Vihar, Village Loni (Chakbandl Area), Pargana & Tehsl
Lani, Distt, Ghaziabad, Uttar Pradash - 201102, Bounded
as under; East: Plot of Raju. West: House of Inderpal.

Morih: Rasta 40 Ft. Wide. Sputh; Rasta 10 Fi. Widea.

It tha said Bormowers shall fail fo maks paymant ta CGHFL as aforesaid, CGHFL shall procead agamsl the above
secured assets under Section 13{4) of the Act and the appiicable Rules, entirely at the risks of the sald Borrowers as (o
the cosls and consaquences. The sand Barrowears are prohibiad under the Act from ransfeming the aforasaid assets,
whether by way of sale, leaseor othenwise without the pricr written consent of CGHEL. Any person who confravenas of
abets contravention of the provisions of the said Actor Rules mads the reundear, shalibe liabla for imprisonmeant andiar
penalty as provided under the Act.

Flace : Delhi
Date : 2010972025

Sdi- (Authorised Officer),
For Capri Global Housing Finance Limited ({CGHFL)

1 A

Sitara

A SEWA PETIRTRE

AULE-B(1) POSSESSION NOTICE (For immavable Property)
Whereas, The undersigned being the Aulharized officer of the SEWA GRIH RIN LIMITED under
the Securitization and Reconstructan of Financial Assets and Enforcement of Security Interast Act
2002 and in exercise of powers confemed mndar section 13021, issued a Temand Motice calling
upan the Borrowers/Co-bermowen Guarantar 1o fepay b amount mentianed in the nedice and
further Imorest wilhin B0 days (rom e dale of receipl of e said nolica. The Barrowers'Co-
boeraves Glarasntar Peaving lafied f0 refay the amaunt, noboe 13 heredy qiven to the Bormowers!
Co-borrower’ Guarantor and he public in general that the undersigned has faken possession of the
property descnbed herein bedow i exercise od powsars conferred an him © her under Section 13
[4] of the said Act mead with Bule B(1) of the sad Rules, Tha borrawer in particular and the puls
i peneral s henshy cautionsd ned 19 deal sih e Eapeily and any ealings wih s proparly
wil be subgect to the change of the SEWA GRIN RIN LIMITED for betow mentioned Quistanding
amoung pus interest and incldantal expensas, coslg thereon, The Darrower's atiention s iméied
b provisians of suh-sacton (8] of sactan 13 of the Aol in raspact of time avaishle, o redeam
the secured assets.

Hotice Dale
1 Hame & Add. O Borrower, Margasgor/ Outstandin, Amount (Rs.)
Na, Guarantor/Lan : ml R
1. | Loan Accoant Number: HICPOOODOS005103 | Rs. 2,53 8:31.94/- (Rupees | 28.05.2025
1, Mg, Safia, Husbhand Mr. Saharuddin Two Lakh Fifty-Thrae 16.09.2025
2. M. Saharuddin, Father Mr. Mowlla Basakh | Thowsand Eighl Hundred
3. Mr. Kamruddin, Father Mr. Saharuddin Thirty-0ne And Minety-Four |
Paise Ondy)

Dascription Of Securad Azset (mmovable Proparly); Hoose Mo, 1978, Sacior A6 Packat 17,
Hanela, Delt 910040, Boondahes: East - Plod Mo, 1177, Narth - 7-1oal wics lare, Weast - 30-faal
wide road, South - Plot Mo, 1179, The area of the mortgaged properly (plol) is 193.68 square
feet

Place: Delhd, Date: 19092025

Authorlsed Oficer, Sewa Grih Rin Limited

DEMAND NOTICE

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act.) read with
Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read
with Rule 3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as India Infoline Housing Finance
Ltd.) has issued Demand Notices under section 13(2) of the said Act, calling upon the Borrower(s), to repay the amount mentioned in the respective
Demand Notice(s) issued to them. In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 60 days from the pub-
lication of this notice, the amounts indicated herein below, together with further interest from the date(s) of Demand Notice till the date of payment. The

Public Notice For E-Auction For Sale Of Immovable Properties

Sale of Immovable property mortgaged to lIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at "30/30E, Upper Ground Floor, Shivaji Marg, New Delhi -
110015"/ A-1-D, Sec-16, Noida 201301, UP/ Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1, Sector - 4, Vaishali, Ghaziabad, Uttar
Pradesh - 201010 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act").
Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act
in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS"
for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

detail of the Borrower(s), amount due as on date of Demand Notice and security offered towards repayment of loan amount are as under:

Name of the Borrower
(s)/ Guarantor (s)

Demand Notice Date & Amount

Description of the Secured Asset (Immovable Property)

Mrs. Pushpa, Mr. Neeraj
Gupta (Prospect No
1L10197162)

22/08/2025 & Rs.2008777/-
(Rupees Twenty Lakh Eight
Thousand Seven Hundred and
Seventy Seven Only)

All that piece and parcel of the property being: Pvt No-301, Thrird Floor With Roof/Terrace
Rights Towards Front Right Side Of Builtup Property Bearing Plot No-93 & 94,Area Measuring-
55 Sq Yards Khasra No-67/2/1, Situated In The Revenue Estate Of Village-Hastsal,Delhi State
Delhi,Area Abadi Know As Colony Om Vihar, Phase-V,Uttam Nagar,New Delhi-110059. Area
Adm. (In Sq. Ft.): Property Type: Saleable_Area, Carpet_Area Property Area: 450.00, 360.00

Mr. Dhiraj Singh, Mr.
Ravinder Kumar, Mrs.
Shiksha Devi (Prospect
No 820889)

18/08/2025 & Rs.1645809.64/-
(Rupees Sixteen Lakh Forty
Five Thousand Eight Hundred
Nine and Sixty Four Paise Only)

All that piece and parcel of the property being Rz-1120 A/1, First Floor without Roof Rights ,
Sadh na%;_ar, Palam Colony, Delhi, 110045, Delhi,India. Area Admeasuring (In Sq. Ft.):
Property Type: Super_Built_Up_Area, Carpet_Area Property Area: 825.00, 660.00

Mrs. Nisha Gupta, Mr.
Pawan Kumar Gupta, A
V Enterprises (Prospect

No IL10183001)

22/08/2025 & Rs.1839236/-
(Rupees Eighteen Lakh Thirty
Nine Thousand Two Hundred

and Thirty Six Only)

All that piece and parcel of the property being Plot Bearing Pvt No-8, Land Area Measuring-
60 Sq Yard, 3rd Floor Kh No-631/3 Extended Lal Dora Burari North Delhi-110084. Area
/gg(r)nggszgggoo(ln Sq. Ft.): Property Type: Saleable_Area, Carpet_Area Property Area:

Borrower(s) | | Demand Notice Description of the Inmovable Date of Physical Reserve Price
Co- Borrower(s)/ Date and Amount property/ Secured Asset Possession Rs. 39,88,000/- (Rupees Thirty
Guarantor(s) | 25-Apr-2019, Rs.25,06,921/- |All that part and parcel of the property | 15-Jun-2023 Nine Lakh And Eighty Eight
1.MrArdhi” 1 (Rupees Twenty Five Lakh Six |bearing Flat No. T7-182, Admeasuring | Total Outstanding as Thousand Only)
Prakash Rao, 2 Thousand Nine Huondlre)d And | Super Built Up Area 997 Sq. Ft, Tower T- | On Date 09-Sep-2025 Eo e Momow Deoost (END
- enty One On i - L[, U940
Bhavani, 3. Mr. P e Y___{7, Floor 18, Type 2BHK, KVD Wind Park, | - (Rupees Forty Lakh | s, 398,800l (Rupees e
S Pundir | R B‘ig gb(al}e?;e AmmIJ:nt . Plot No. DV-GH-09B, Sector Techzone-IV, Twenty Seven Lakh Niﬁety EightpThousand
(Prospect No | Rs. 40,000/= (Rupees Fourty | Greater Noida, Uttar Pradesh-201318 Thousand And Ninety :
83 Sorose | Thousand oy - | _. T Ony) And Eight hundred Only)
1. Mamta Chand | 10-Jun-2019 Rs.29,58,613/- | All that part and parcel of the property | 15-Jun-2023 Rs.39,88,000/- (Rupees Thirty
2. Sunil Kumar | (Rupees Twenty Nine Lakh |bearing Flat No. T6-078 in the building | Total Outstanding as | Nine Thirty Eight Thousand
Mittal Fifty Eight Thousand Six | "KVD Wind Park" situated at Plot NO.DV-| On Date 08-Sep-2025 Only)
| Hundred and Thirteen Only) |GH-09B, Tech Zone-IV, Greater Noida| Rs.45,40,755/- Rupees |Earnest Money Deposit (EMD)
(Prospect No Bid Increase Amount | est, Uttar Pradesh 201318 Covered | Forty Fivse Lakh Forty | Rs. 3,98,800/- (Rupees Three

769568, 771456) | Rs. 40,000/- (Rupees Fourty |Area: 997 sq. ft. Thousand Seven Hundred

J oev Lakh Ninety Eight Thousand
| Thousand Only) and Fifty Five Only)

Eight Hundred Only)

Mr.Dheeraj Kumar, Pu-

nam Mishra, Surendra

Mishra (Prospect No
1L10188952)

22/08/2025 & Rs.2218080/-
(Rupees Twenty Two Lakh
Eighteen Thousand and Eighty

Only)

All that piece and parcel of the property being Plot No. 119 1st Floor Back Side Rhs Area
Measuring-200 Sq Yards, Khasra No-60/8 And 13, Situated In The Revenue Estate Of Village-
Hastal, Delhi State Delhi,Mohan Garden Block-R-2 Uttam Nagar New Delhi 110059. Admeasuring
(In Sq. Ft.): Property Type: Saleable_Area, Carpet_Area Property Area: 450.00, 383.00

Rs. 39,88,000/-

1 Asha R | 13-May-2019 Rs. 24,99,221/- |All that part and parcel of the propertyi 15-Jun-2023
sha Ram y (Rupees Thirty Nine Lakh And

(Rupees Twenty Four Lakh | bearing_Unit/Flat no. T7-174, 17th Floor, [Total Outstanding as On

Mr.Adil Rahmani, Ameri-
can Lingua Institute of
Spoken English Org, Mrs.
Foziya Sultan (Prospect
No 1L10221821)

22/08/2025 &
Rs.2675685/- (Rupees Twenty
Six Lakh Seventy Five
Thousand Six Hundred and
Eighty Five
Only)

All that piece and parcel of the property being: Built-up Second floor, without roof/terrace
rights, bearing private no-Sf-204, Built on portion of property bearing no-1 and 2(tower-D),
with proportionate area measuring-55 sq yards, out of total area measuring-220 sq yards, out
of khasra no-65/20, situated in the area of Village Hastal, Delhi, Colony Known as Pratap
Enclave, Mohan Garden, Uttam Nagar, New Delhi-110059. Area Admeasuring (In Sq. Ft.):
Property Type: Saleable_Area, Carpet_Area Property Area: 495.00, 396.00

Mr. Rajesh Kumar, M/S
Jatin Auto Service,
Mrs. Mamta Sharma

(Prospect No 970814)

20/08/2025 & Rs.1121066.10/-
(Rupees Eleven Lakh Twenty
One Thousand Sixty Six and

Ten Paise Only)

All that piece and parcel of the property being Flat bearing No. 354 on TF, under LIG cate-
gory in Pocket - D Group - 1, Sector- B-2 situated at Narela Residential Scheme, Narela,
Delhi. 110040,India. Area Admeasuring (In Sq. Ft.): Property Type: Super_
Built_Up_Area,Build_Up_Area,Carpet_Area Property Area: 452.00,452.00,410.00

Mr. Ravinder Singh
Mrs. Poonam Singh
(Prospect No

03/09/2025 & Rs.2162320/-
(Rupees Twenty One Lakh Sixty
Two Thousand Three Hundred

All that piece and parcel of the property being Flat No.- 1203A, 13th Floor, Twoer-H-4, Bharat
City, Ghaziabad, Ghaziabad, Uttar Pradesh, India, 201010. Area Admeasuring (In Sq. Ft.):
Property Type: Carpet_Area Property Area: 483.53.

2. Kamlesh Ninety Nine Thousand Two | Tower T-7, "KVD Wind Park of Group| Date 09-Sep-2025 | Eighty Eight Thousand Only)
| Hundred And Twenty One Only) | Housing Residential Complex, Plot no. DV- | Rs.40,31,833/-(Rupees |Earnest Money Deposit (EMD)
(Prospect No Bid Increase Amount GH-09B, Sector-Tech Zone |V, Greater| Forty Lakh Thirty One | Rs. 3,98,800/- (Rupees Three
774638 & Rs. 40,000/- (Rupees Fourty |Noida, Uttar Pradesh-201318 ~ Area | Thousand Eight Hundred [Lakh Ninety Eight Thousand And
769391) | Thousand Only) Admeasuring-997.00 Sq.Ft | And Thirty Three Only) Eight hundred Only)
1.Mr. Kamal | 10-Mar-2025 Rs.16,12,873/- |All That Part And Parcel of The Property | 22-Aug-2025 Rs. 8,01,000/-
Singh (Rupees Sixteen Lakh Twelve | Bearing Flat No. Sf-4, Second Floor, With [Total Outstanding as On| (Rupees Eight Lakh And One
2. Mrs. gheetu Thousand Eight Hundred And | Roof Rights, Rear Side Lhs, Lig, Plot NoB- | Date 09-Sep-2025 Thousand Only)
| Seventy Three Only)  18/2, DIf Ankur Vihar, Sadullahbad,| Rs.17,43,858/-(Rupees |Earnest Money Deposit (EMD)
(Prospect No Bid Increase Amount Ghaziabad, Uttar Pradesh, 201102. Area| Seventeen Lakh Forty | Rs. 80,100/- (Rupees Eighty
838390, 918760) | Rs. 20,000/- (Rupees Twenty |Admeasuring (In Sq. Ft): Property Type: | Three Thousand Eight | Thousand And One hundred
| Thousand Only) Area_Admeasuring Property Area: 350.00 | Hundred & Fifty Eight ) Only)
1. Mr. Ankit | 10-Mar-2025 Rs.13,63,135/- | All that part and parcel of the property bear- | 21-Aug-2025 Rs. 8,88,000/- ‘
Kumar (Rupees Thirteen Lakh Sixty |ing Residential Flat SF-5, Second Floor, [Total Outstanding as on (Rupees Eight Lakh Eighty Eight

2. Mrs. Sangeeta | Three Thousand One Hundred| LIG, With Roof Right, built on Plot no. 111, Date 09-Sep-2025 Thousand Only)

Mrs. Kavita (Prospect
No IL10097979)

Mrs. Monika, Mh
Enterprise, Mr. Sachin

Seventy Five Thousand Eight
Hundred and Forty Seven Only)

19/08/2025 & Rs.3186699/-
(Rupees Thirty One Lakh Eight

1L10011401 ) and Twenty Only)
Mr. Hanish, Dev 22/08/2025 & Rs.2275847/- | All that piece and parcel of the property being: Plot No-2,3 & 10 Second Floor Front side(Property
Rediments Garments, (Rupees Twenty Two Lakh | No-sf-01),Area measuring-60 sq yards, out of house no-2,3 & 10 area measuring-523 sq yards,

part of khasra no-510 & 511 situated within extended Abadi/Laldora of village Burari, Delhi-110084.
Area Adm. (In Sq. Ft.): Property Type: Saleable_Area, Carpet_Area Property Area: 522.00, 417.00

All that piece and parcel of the property being plot No. I-12, out of the Khasra No. 87/19, 20 & 22
Situated in the revenue estate of Village Hastal, area abadi known as colony - | Block, Arya Samaj

Srivastava And Thirty Five Only) | Block B, SLF ved vihar, Village Sadullabad | Rs.14,71,830/- (Rupees |Earnest Money Deposit (EMD)
(Prospect No Bid Increase Amount Pargana Loni, Ghaziabad, Uttar Pradesh, | Fourteen Lakh Seventy | Rs. 88,800/- (Rupees Eighty
IL10006120, | Rs, 20,000/- (Rupees Twenty 201102. Area Adm. (In Sq. Ft): Property | One Thousand Eight | Eight Thousand And Eight hun-
IL10172352) Thousand Only) Type: Area_Adm. Property Area: 300.00 | Hundred And Thirty Only) dred Only)

Date of Inspection of property EMD Last Date Date/ Time of E-Auction

24-0ct-2025 1100 hrs -1400 hrs 27-0ct-2025 till 5 pm. 29-Oct-2025 1100 hrs.-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://lwww.iiflonehome.com and pay
through link available for the property/ Secured Asset only., Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the
property/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

Mr. Tushar Ranjan
Behera, Mrs. Barsha
Behera (Prospect No

110158295 )

Rs.1794422/- (Rupees
Seventeen Lakh Ninety Four
Thousand Four Hundred and

Malhotra (Prospect No | Six Thousand Six Hundred and [Road, Uttam Nagar, New Delhi-110059. Area Adm. (In Sq. Ft.) Property Type: Super_Built
1L10148912) Ninety Nine Only) _Up_Area,Build_Up_Area,Land_Area,Carpet_Area Property Area: 506.00,506.00,1350.00,460.00
22/08/2025 All that piece and parcel of the property being Property bearing no-21, Having New no-21/C,

(Adjoining to plot no-21B), Area measuring-100 sq yards and 21/B, ( Between Plot no-21/A & 21/C)
Area measuring-50 sq yards out of total land area measuring-150 sq yards,out f khasra no-66/13,sit-
uated in the area of Village-Hastsal, Colony Known as Om Vihar-5, Uttam Nagar, New Delhi-110059.

No IL10167097

orty Two Thousand Two
Hundred and Eleven Only)

Twenty Two Only) Area Adm. (In Sq. Ft.):Property Type: Saleable_Area, Carpet_Area Property Area: 405.00, 324.00.
Mr.Aman Prasad, 22/08/2025 & All that piece and parcel of the property being Built-Up Second Floor Back side without
Aaryan Print Villa , Mrs. Rs.2142211/- roof/Terrace Roght property Bearing no. C-13, Land measuring area 54 sq yards.. out of
Nisha Kumari {’Pros ect| (Rupees Twenty One Lakh |khasra no. 18/22, situated in the revenue estate of Village Matiala, Delhi state Delhi, area

abadi known as Nanhe Park, Uttam Nagar, New Delhi-110059 Area Adm. (In Sq. Ft.) Property
Type: Saleable_Area, Carpet_Area Property Area: 486.00, 408.00

Mr. Raju Sharma, Raju
Org, Mrs. Satya Sharma
Prospect No
L10202550 )

23/08/2025 & Rs.1569114/-
(Rupees Fifteen Lakh Sixty Nine
Thousand One Hundred and
Fourteen Only)

All that piece and parcel of the property being Upper Ground Floor (Back Side) Without Roof
Rights,Out Of Built-Up Property Bearing No-12 Land Area Measuring 40 Sq Yards,Out Of Khasra
No-68/22,Situated In The Area Of Village Hastsal Vihar,Uttam Nagar,New Delhi-110059. Area
Adm. (In Sq. Ft.) Property Type: Saleable_Area, Carpet_Area Property Area: 360.00, 312.00

Mrs. Prem Lata
Mr. Mahesh Kumar Soni
(Prospect No
1L10245946)

22/08/2025 & Rs.2362553/-
(Rupees Twenty Three Lakh
Sixty Two Thousand Five
Hundred and Fifty Three Only)

All that piece and parcel of the property being: Plot bearing No. 98, SF Back Side, Khasra
No. 17/6, Area measuring-135.44 sq yards, Village Matiala Nanhey Park Block-A, Uttam
Nagar, New Delhi- 110059. Area Admeasuring (In Sq. Ft.): Property Type: Saleable_Area,
Carpet_Area Property Area: 450.00, 360.00

Mr. Anand Krishankant
Tiwari, Mrs. Poonam
Anand Tiwari (Prospect
No IL10269960V

18/08/2025 & Rs.1678942/-
(Rupees Sixteen Lakh Seventy
Eight Thousand Nine Hundred

and Forty Two Only)

All that piece and parcel of the property being Plot No-B-177/178,Ugf -1, Front Rhs , Khasra
No-212,Rail Vihar Hadbast Village Shadulhabad Ghaziabad 201014. Area Admeasuring (In
Sq. Ft.): Property Type: Saleable_Area, Carpet_Area Property Area: 510.00, 423.00

Mr. Ravi Likhare
Mrs. Namrata Ravi
Likhare, (Prospect No
1L10249023 )

22/08/2025 & Rs.2907584/-
(Rupees Twenty Nine Lakh
Seven Thousand Five Hundred
and Eighty Four Only)

All that piece and parcel of the property bein%: Pvt.No.A-104 (Back Side Lhs), With Its
Roof/Terrace Rights,Super Area Measuring-68 Sq Yards,Being Part of Aforesaid Built Up
Property With Land Bearing Pvt PIt No-1,Area Measuring-550 Sq Yards, Khasra Np832/1/2 Min,
Situated Within The Extended Lal Dora Abadi Of Village Burari, Delhi 110084 . Area Adm.(In Sq.
Ft.): Property Type: Saleable_Area, Carpet_Area Property Area: 612.00, 387.00

TERMS AND CONDITIONS:-
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the pre-
scribed mode of payment.
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.
6. Bidders are advised to go through the website https: //www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflone-
home.com, Support Helpline Numbers:@1800 2672 499.
8. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs
to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com
9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.
10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.
12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.
STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Delhi/ Gahziabad/ Noida, Date: 20-Sep-2025 Sd/- Authorised Officer, lIFL Home Finance Limited.

@ nN

>

Mr. Vishal,
Mrs. Raj Bala
Balmiki
Prospect No
L10301597 )

23/08/2025 &
Rs.2640892/- (Rupees Twenty
Six Lakh Forty
Thousand Eight Hundred and
Ninety Two Only)

Al that piece and parcel of the property being Fisrt Floor Without Roof/Terrace Rights Towards
Front Side Right Side of Built-Up Property Bearing Plot No-67 And 68 Adm.53.33 Sq Yards ,Out
of Khasra No-59/6, Situated In The Revenue Estate Of Village Hastsal, Delhi State Delhi Area
Abadi Known As Colony Mohan Garden In Block-L-1, Uttam Nagar,New DeLhi-110059 .Area
Adm. (In Sq. Ft.):Property Type: Saleable_Area, Carpet_Area Property Area: 479.00, 383.00.

Mr. Ajay Kumar
Mrs. Savita (Prospect
No IL10313035 )

03/09/2025 & Rs.2731498/-
(Rupees Twenty Seven Lakh
Thirty One Thousand Four
Hundred and Ninety Eight Only)

All that piece and parcel of the property being: Unit No Sun 5-0401 Migsun Vilaasa Situated
At Plot No Gh-01b(2) Sector Eta 2 Greater Noida 201308. Area Admeasuring (In Sq. Ft.):
Property Type: Saleable_Area, Carpet_Area Property Area: 860.00, 500.00

4 AXIS BANK LTD.

Retail Assets Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office: "Trishul"- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Mrs. Meenakshi Kalra
Mr. Surinder Kalra
Prospect No
L10321666 )

14/08/2025 & Rs.2481472/-
(Rupees Twenty
Four Lakh Eighty
One Thousand Four Hundred
and Seventy Two Only)

All that piece and parcel of the property being Plot NO.38, Third Floor, LHS, without roof
rights of Built up Property bearing No. 38, out of Khasra No. 80/1, situated in the revenue
estate of Village Hastsal, area abadi known as Pratap Enclave, Mohan Garden, Uttam Nagar,
New Delhi- 110059. Area Admeasuring (In Sq. Ft.): Property Type: Land_Area, Built_Up_
Area, Super_Build Up_Area,Carpet_Area Property Area: 1170.00,439.00,439.00,399.00.

Mr. Praaveen Kumar
Mrs. Isha
Prospect No
110328932 )

22/08/2025 & Rs.1744216/-
(Rupees Seventeen Lakh Forty
Four Thousand Two Hundred
and Sixteen Only)

All that piece and parcel of the property being: Built Up First Floor Front, Lhs, Without
Roof/Trerrace Rights, Flat No104,Area Measuring-40 Sq Yards Out Of Above Said Built Up
Property Bearing Plot No-68-B,0ut Of Kkhasra No-665,Situated In The Abadi Of Old Lal Dora
Of Village Nawada Uttam Nagar,New Delhi-110059. Area Admeasuring (In Sq. Ft.): Property
Type: Saleable_Area, Carpet_Area Property Area: 324.00, 260.00.

Miss. Gurpreet Kaur
Rishu Photographe, Mr.
Rohit Kumar Khatri
(Prospect No
1L10380191)

19/08/2025 & Rs.2708479/-
(Rupees Twenty Seven Lakh
Eight Thousand Four Hundred
and Seventy Nine Only)

All that piece and parcel of the property being Plot No Rz-65-A Sf, Rear Rhs L-Type, Second
Floor without roof rights bearing no. RZ- 65 -A out of Khasra no. 5 & 9 situated in the
Revenue Estate of village Bindapur, Delhi State, abadi known as Uttam Nagar, New Delhi
110059. Area Admeasuring (In Sq. Ft.):Property Type: Built_Up_Area,Super_Build Up
Area,Land_Area,Carpet_Area Property Area: 599.00,450.00,2394.00,479.00.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security InterestAct, 2002 and in exercise of power conferred under Section 13(12) read with Rule-3 of the Security Interest (Enforcement)
Rules, 2002 issued Demand notice under Section 13(2) of the said Act. The borrower(s) mentioned herein-below having failed to repay the amount, notice
is hereby given to the borrowers mentioned here in below in particular and to the public in general that the undersigned has taken Mention Possession of
the property described herein-below in exercise of powers conferred on him under Section 13(4) of the said Act read with the rule 8 of the Said Rules. The
borrower(s) mentioned here in below in particular and the public in general are hereby cautioned not to deal with the said property and any dealings with the
said property will be subject to the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses, costs, charges, etc. on
the amount mentioned herein below. The Borrower(s)/Co- Borrower(s)/Mortgagor(s)/Guarantor(s) attention is invited to the provisions of sub-section(8) of
Section 13 of the Act, in respect to time available to redeem the secured assets.

Mr. Pramod Kapoor,
Mrs. Shelly Kapoor, P3S
Studio (Prospect No
1L10388007)

19/08/2025 & Rs.2206157/-
(Rupees Twenty Two Lakh Six
Thousand One Hundred and
Fifty Seven Only)

All that piece and parcel of the property being Plot No F-103, Ground Floorwithout Roof
Rights, Kh 10/9, Left Side Portion, Vill Asalatpur, Uttam Nagar, Jeewan Park, West Delhi,
Delhi, 110059. Area Admeasuring (In Sq. Ft.): Property Type: Built_Up_Area,Carpet_Area
Property Area: 450.00,382.50.

Mr. Devendra Kumar,
Mrs. Anna Devi, Sonker
Quality Mart gProspect

No IL10557578)

18/08/2025 & Rs.1040497/-
(Rupees Ten Lakh Forty
Thousand Four Hundred and
Ninety Seven Only)

All that piece and parcel of the property being property khasra no 5149 m , Mohalla
Wazeerganj, pargna haveli Awadh tehsil sad ,Faizabad Cantt,Near hanuman
temple,Faizabad,Uttar Pradesh, 224001, India. Area Admeasuring (In Sq. Ft.): Property
Type: Land_Area, Built_Up_Area, Carpet_Area Property Area: 1750.00, 1138.00, 910.00.

Mr. Mohd Asgar, AGR
Enterprises, Mrs. Asmat
Ara (Prospect No
IL10551630)

19/08/2025 & Rs.3568259/-
(Rupees Thirty Five Lakh Sixty
Eight Thousand Two Hundred

and Fifty Nine Only)

All that piece and parcel of the property being Property No-80 & 81, Shop No- 1 & 2, Ground
Floor, Khasra No- 67/10 Vill Hastsal, Uttam Nagar, Om Vihar Phase-V Extn, West Delhi,
Delhi, India, 110059. Area Admeasuring (In Sq. Ft.): Property Type: Built_Up
_Area,Carpet_Area Property Area: 510.00,433.00.

Miss. Pinki Kumari
Mrs. Sheela Devi
(Prospect No
1L10545237)

Mr. Aniket Chauhan
Mrs. Tulsa Devi
(Prospect No
1L10562706)

18/08/2025 & Rs.2267941/-
(Rupees Twenty Two Lakh Sixty
Seven Thousand Nine Hundred

and Forty One Only)

19/08/2025 & Rs.1989862/-
(Rupees Nineteen Lakh Eighty
Nine Thousand Eight Hundred

and Sixty Two Only)

All that piece and parcel of the property being Third Floor (LHS) Western Side with roof/ter-
race right out of Built up Property No. B-339, out of Khasra No. 113/16, situated at Village
Palam, in colony known as Mahavir Enclave- Part II, New Delhi, 110059. Area Admeasuring
(In Sq. Ft.): Property Type: Saleable_Area, Carpet_Area Property Area: 608.00, 405.00.

All that piece and parcel of the property being: Plot No. H-3/126, Ugf-01 Kh. No.79/24, Upper
Ground Floor (Lhs/Western Side Without Roof Rights)Mahavir Enclav, South West Delhi,
Delhi, India, 110045. Area Admeasuring (In Sq. Ft.): Property Type: Built_Up_ Area,
Carpet_Area Property Area: 894.00,732.00

Mr.Md Sonu,Mr. Md Jamal
Ansari, Mrs. Naurang
Khatun, R S Enterprises
(Prospect No 1L10454423)

19/08/2025 & Rs.2293331/-
(Rupees Twenty Two Lakh
Ninety Three Thousand Three
Hundred and Thirty One Only)

All that piece and parcel of the property being Property No B-495, Old No Wz-147, 2nd Floor
Without Roofrights,Block-B, Kh 620 Vill Basai Darapur, Shivaji Park, Sudershan Park
Extn110015, West Delhi, Delhi, 110026. Area Admeasuring (In Sq. Ft.): Property Type:
Built_Up_Area,Land_ Area,Carpet_Area Property Area: 405.00,450.00,360.00.

Name & Address _— Demand Type of Amount Due
3;' of the Borrower (s)/ Description o;rt:: em r(ti%e;g)led / charged Notice Possession as per
i Guarantor (s) Date Notice/ Date Demand Notice
1.1 Adderessee Number 1: Mr. Sunil | Built-up: All Such Pieces Or Parcels OfA [ 29.04.2025 | Symbolic Rs.
Kumar (borrower) S/o Sh. Ram Pal| pjverted Land/property- Residential / Possession | 11,08,659.25
Singh, Rlo House 272A, Gali No. 1, 18.09.2025 +

Commercial Covered Area 27.88 Sq.mt, Rs.
Situated At Khata No. 842, Khasra No. 1,16,256.00
1517 Min, Village- Sarvarkhera, Near (As on 29.04.2025

+ Interest & other
Hdfc Bank, Udham Singh Nagar,

Ward- 6, Mohalla- Gautam Nagar,
Kshipur, Udham Singh Nagar,
Uttarakhand, 244713, Address No. 2:
Khata No. 842, Khasra No. 1517 Min,

Mr. Sarfaraz, New
Bahrat And Furniture,
Mrs. Shahana (Prospect
No 1L10937694)

23/08/2025 & Rs.3111386/-
(Rupees Thirty One Lakh
Eleven Thousand Three
Hundred and Eighty Six Only)

All that piece and parcel of the property being Flat Number 515, 5th Floor, Block F, Pocket 7,
Sector A1 to A4, Narela, Delhi 110040. Area Admeasuring (In Sq. Ft.): Property Type:
Saleable_Area, Carpet_Area. Property Area: 667.00, 317.00.

Mr.Vishnu Jee, Maa Vais-
hnavi Enterprises, Mrs.
Sonal Kumari (Prospect
No 1L10981826)

14/08/2025 & Rs.3708324/-
(Rupees Thirty Seven Lakh
Eight Thousand Three Hundred
and Twenty Four Only)

All that piece and parcel of the property being Property bearingHouse No.F-67.Third floor with-
out roof rights and out of khasra no 657 situated at village Basai Dara pur coIon?/ known as
Sudershan Park new Delhi 15.West Delhi. 110015,India. Area Admeasuring (In Sq. Ft.):
Property Type: Built_Up_Area,Land_ Area,Carpet_Area Property Area: 720.00,900.00,123.00

Mrs.Neelam Devi, Mr.

Pawan Kumar, Simran

Butique (Prospect No
1L10831861)

Ganga, Mrs. Prakashi
Devi, Sharma Dairy
(Prospect No IL10759341)

~MrArun Sharma, Mrs. 1

14/08/2025 & Rs.1662720/-
(Rupees Sixteen Lakh Sixty Two
Thousand Seven Hundred and
Twenty Only)

18/08/2025 & Rs.2318762/-
(Rupees Twenty Three Lakh
Eighteen Thousand Seven
Hundred and Sixty Two Only)

All that piece and parcel of the property being Plot no. C-43 & C-44,First Floor,Back Side
Block C,Sanjay Enclave,Uttam Nagar,West Delhi,Delhi,110059,India. Area Admeasuring (In
Sq. Ft.): Property Type: Built_Up_Area,Carpet_Area Property Area: 360.00,318.00

All that piece and parcel of the property being Plot No.5, Khasra No.346, Block-B, New
Hardev Nagar Colony, Village Maliyana , Meerut, U.P, 250002. Area Admeasuring (In Sq.
I;é.%:o (I:J’(r)oq?)réyo(;l'ype: Land_Area, Built_Up_Area, Carpet_Area Property Area: 540.00,

Mr. Manoj Kumar,
Family Mart ,
Mrs. Bhawna Joshi
(Prospect No 984124,
1L10458851)

19/08/2025 & 984124 is
Rs.92765/- (Rupees Ninety Two
Thousand Seven Hundred and
Sixty Five Only) & 1L10458851
is Rs.775303/- (Rupees Seven
Lakh Seventy Five Thousand
Three Hundred and Three Only)

All that piece and parcel of the property being Flat no G-081G, ground floor, Saryu, jake city
, kashipur Road Rudrapur , Uttrakhand, INDIA, 263148. Area Admeasuring (In Sgq. Ft.):
Property Type: Carpet_Area Property Area: 685.00

Mrs. Smita Sharma
Mr. Satyabhan Singh
Tomar
(Prospect No
IL10033116,
1L10140962)

23/08/2025 & 1L10033116 is
2042310.92/- (Rupees Twenty
Lakh Forty Two Thousand Three
Hundred Ten and Ninety Two
Paise Only) & 1L10140962 is
Rs..374067.92/- (Rupees Three
Lakh Seventy Four Thousand
Sixty Seven and Ninety Two
Paise Only)

All that piece and parcel of the property being: Property Add.- G-40, 2nd floor front side,
Mohan Garden, BlockG, Rama Park Road, Uttam nagar, West Delhi, India, 110059

Area Admeasuring (In Sq. Ft.): Property Type: Carpet_Area, Super_Built_Up_Area
Property Area: 459.00, 540.00

Mr. Dheeraj Kapoor
Mrs. Anshu Kapoor
(Prospect No
IL10078753,
1L10206592)

19/08/2025 & IL10078753 is
Rs.1871081/- (Rupees Eighteen
Lakh Seventy One Thousand
and Eighty One Only) &
IL10206592 is Rs.100185/-
(Rupees One Lakh One

Hundred and Eighty Five Only)

All that piece and parcel of the property being: Prop No C-97A & C-97B out of khasra No-355
2nd Floor Back Side Block-C Vill. Bindapur Vishwas Park Uttam Nagar New Delhi-110059
Area Admeasuring (In Sq. Ft.): Property Type: Carpet_Area, Saleable_Area Property Area:
382.00, 450.0

: expenses.
Village- Sarvarkhera, Near Hdfc Bank,

Udham Singh Nagar, Uttarakhand. Uttarakhand, 244173, In The Name Of
244173, Adderessee Number 2: Mr. Mr. Sunil Kumar.
Shivnath Singh (co-borrower) S/o Sh. | Boundaries As Per Valuation Report:
Jhunaka, Rfo Dharmpur, Udham Singh | East: Property Of Nisar Mohammad,

g:g?(régt;z:a:hzr)dwﬁgzs’ “:TSK lrjnrgf West: Property Of Nisar Mohammad,

vi (co-borrow . Sunil Kumar, ) _ _

Rlo House 272A, Gali No. 1, Ward- 6, North: Egal Bar, South: 18 Feet Wide

Mohalla- Gautam Nagar, Kshipur, Udham | B.t. Road.
Singh Nagar, Uttarakhand, 244713.

2.1 1. Mr. Anwar S/o Sh. Mohammad Navi, | All such pieces or parcels of a diverted |07.05.2025 | Symbolic Rs.

R/o Gali King Medical Hall Katar| land/property admeasuring area 57.74 Possession 27,64,036.64
Shaheed Moradabad, Uttar Pradesh|Sq.mtr, A House (House Number 17.09.2025 | (As on 07.05.2025)
244001 (applicant), Also At Mortgage 16210326) over part of Gata Number 568, + Interest & other
Property Address: Mr. Anwar S/o Sh 57 Sjtyated at Village Mau (Shahampur expenses.
Mohammad Navi, Rlo 33 Uppar Bazar | oy ine Ke Dakshin mei Nav Viksit

Near TRM Public School Modinagar | » i "ensil & District Moradabad. Which
Ghaziabad Uttar Pradesh 201204, Also | . . h, A :
At: M/s Better Choice C/o Mr. Anwar, isinthe name of Anwar.

Kanth Road, Near Prathama Bank, Andboundedasgnder:

Moradabad Uttar Pradesh 244001, 2.| East-Property offirstseller
Smt. Nafisa W/o Sh. Anwar, R/o Gali | West-Property offirstseller

King Medical Hall, Katar Shaheed | North-Road 16 Ft. Wide

Moradabad Uttar Pradesh 244001 (Co- | South - Khet of other person.
Applicant).

3. | 1. Junaid Khan S/o Sh. Javed Khan, R/o | All such pieces or parcels of a diverted [23.01.2025 | Symbolic Rs.

Gokuldas College Mufti Tola, Taboli Gali | |and/oroperty admeasuring area Possession 11,60,766.86
Moradabad, Uttar Pradesh 244001 Propery d 17.09.2025 | (As on 23.01.2025)

+ Interest & other
expenses.

33.71 Sq.mtr, A residential House
No0.155110084 pertaining to gata
number 289Mi. situated at mohalla
miya colony Jayantipur, Moradabad,
Uttar Pradesh. Which is in the name of
Shri.Junaid Khan & Smt. HusanAra.
And bounded as under:

East- Plot Bindu

West-Road 10 Ft. wide
North - PlotMunna

South - Plot Other Person.

(applicant), Also At Mortgage Property
Address: Junaid Khan & Husan Ara,
R/o House No.155110084, Pertaining To
Gata Number 289mi, Situated At Mohalla
Miya Colony Jayantipur Moradabad, U.p -
244001, Also At: Junaid Khan S/o Sh.
Javed Khan, R/o Pakka Bagh Near Kheto
Wali Masjid Moradabad U.p 244001, Also
At: M/s Mukammali Traders Gokuldas
College Mufti Tola Taboli Gali Moradabad
U.p - 244001, 2. Mrs. Husan Ara W/o
Javed Khan, R/o Gokuldas College Mufti
Tola, Taboli Gali Moradabad, U.P - 244001

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M K S OIL PRIVATE LIMITED

i Particulars Detalls
1. [Mame of Goposate Dettar M K S OIL PRIVATE LIMITED
2. |Dake of Incorperation of Comporate Debtor | 08.04.2013

pae ]

- |Buthondy under which compoexte delitar i
incorparated) registered

. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

G, [Address of tha regislered office and prircipal | House No. 323 and 324, First Floor, Block B-4
affice (ifamy) of comporats debtne Sector -8, Rohini, New Delhi-110085, India

----------------- 15.09.2025

Registrar of Companies, Delhi

e

U23201DL2013PTC250459

_|orocess
7 |Licnidation commencemant cate of
Lorposate Deblor

g [Mame and Registration MNumber of the
nsohvency Profassional Acting as Liguidaiod

15.09.2025 (order was received by
undersigned on 17.09.2025)

CA. Pawan Kumar Garg

IBBI Registration No.:
IBBI/IPA-001/IP-P00608/2017-018/11069
g |Address and Emall af the Uguidator as|25-A, Pocket-J, Sheikh Sarai-2, New Delhi-
reqisterad with the Board 110017

Email: ca.pawangarg@gmail.com

25-A, Pocket-J, Sheikh Sarai-2, New Delhi-

18 | Address and Emad to be used for

Coarespondence with the Ligquidatar 110017
Email: mksoil.cirp@gmail.com
11, |Las1 date for submission of clalms 15.10.2025

Notice is hereby given that the National Company Law Tribunal (Court-V, New Delhi)
has ordered the commencement of liquidation of the M K S OIL PRIVATE LIMITED
on 15.09.2025 (order was received by undersigned on 17.09.2025).

The stakeholders of M K' S OIL PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 15.10.2025, to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by
electronic means.

Submission of false or misleading proof of claims shall attract penalties.

{In case a stakeholder does not submit its claims during the liquidation process, the
claims submitted by such a stakeholder during the Corporate Insolvency Resolution
Process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted

under Section 38.} Pawan Kumar Garg

Liquidator in the matter of M K S OIL PRIVATE LIMITED
IP Reg. No.: IBBI/IPA-001/IP-P00608/2017-2018/11069
(Authorization for Assignment valid till 31.12.2025)

Date: 20.09.2025
Place: Delhi

Shriram Finance Ltd.

Registered O.: 5r Towers, Plol No. 144, South Phase
Industrial Estate, Guindy, Chennai 600 032

Branch Off; UGF-12-21, Upper Ground Flogr, 14 &mba
Deed Bullding, Kasiurba Gandhi Marg, Barakhamba

Mew Delhi -110001, Website: www shriramfinance in

SYMBOLIC POSSESSION NOTICE

Note: It is informed thal “SHRIRAM CITY UNION FINANCE LIMITED™ has been
amalgamated with "SHRIRAM TRANSPORT FINANCE LIMITED" as per order of
NCLT, Chennai, Subsequently the name of “SHRIRAM TRANSPORT FINANCE
LIMITED™ was changed as "SHRIRAM FINANCE LIMITED" with effect from
30,11.2022 vide Cerlificate ol Incorporation pursuani lo change of name dated
30-11-2022.

Where as, the undersigned being the authorisad officer of Shriram Hnance Limited
(SFL} under the provisions of the Securifisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (said Act) and in exercise of
powers conferred under Section 13{12) of the sald Act read with Bule 3 of the
Security Interest (Enforcement) Rules, 2002 (said Rules) issued demand notices to
the Borrowers detaits of which ane mentioned in the fable balow to repay tha amount
mentioned in the said demand notices. The Barrowers having failed to repay the
amount, notice i5 heraby given to the Borrowers and the public In general thiat the
undersigned has taken Symbaolic Possession of the property described hergin below
in exercise of powers conferred on himher under Section 13(4) of the said Act read
with rule 8 ofthe said Rules, onthis 17-5EP-2025.

Rsanamcin

The Borrower in particular and the pubbc in general is kereby cautioned not to deat
with the property and any dealing with the property will be subjact to the charge of
Shriram Finance Ltd. for an amount 25 menbioned herein balow with interest theraon.

Borrower's Mame & Address

Loan Number RSSDLLPZ2206290001 & RSSDLLP2207040005

1.Mr. Misha Jain  (Borrower)

4684-85 and 4686, First Floor, Plot No.17, Deputy Ganj, Sadar Bazar, Dethi -
110006.

Also at: House No. T-83, Gali No. 7, Goutampuri, Garhi Mendue,

Delhi - 110053.

2.Late Ayush Jain, (Co-Borrower/Guarantor) Through Legal Heirs

(a)Mr. Pravean Kumar Jain

(b)Mrs Nisha Jian

Both Resident al : House No. T-83, Gali No. 7, Goutampuri, Garhi Mendue,
Dedhi - 170053

3.Mr. Praveen Kumar Jain {Co-Borrower/Guaranior)

Houze No. T-83, Gali No. 7, Goutampuri, Garhi Mendue, Dethi = 110053
aymbolic possession date-17-5ep-2025, NPA- 2 June 2024

Amount due as per Demand Notice

Demand Notice date-19-05-2025

Rz.48,49,925/-|Rupees Forly-Eighl Lakhs Forly-Nine Thousand Nine Hundred
Twenty-Five Only) in respect to loan account no. RESDLLPZ206290001 as on 16th
May, 2025 and Rs.543.920/-(Rupees Five Lakhs Forly Three Thousand Nine
Hundred Twenty Only) in respect io loan account Mo RESDLLPZZ07040005 as on
16.05.2025 along with further interest together with cost and Charges..

Description of Property

Easzt North Side portion on the First Floor up io the ceiling ievel, without its roof
terrace rights consizling with Big Two Rooms, with an area measuring 43.91 5g.
Meter, (Dut of 108 .70 Sg. Mir) more Particularly, with common Righis to use
main entrance, passage, side walls and stairs leading room ground to above
being part of free hold property bearing MPL NO. 4684, 4685 and 4686,
Constructed on Plot No. 17, In Ward No. XIIl, situated at Deputy Gan| Sadar
Bazar, Delhi -110006.

Bounded as under:East: Common Wall and Part of Property, West: Common Wall
and Part of Property North:Others Property South: Common Wall Stairs Passage
& Part of Property.,

If the said Borrowers fail to make payment to |IFL HFL as aforesaid, IIFL HFL may proceed against the above secured assets under Section 13(4)
of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of the Borrowers. For, further details please contact to
Authorised Officer at Branch Office: A-1C & A-1D, 2nd floor, Noida Sec16, Noida, Gautam Budh Nagar - 201301/ 30/30E, Upper Ground Floor,
Shivaji Marg, New Delhi - 110015/ "Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1,Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh
-201010" / D-11/151, 2nd Floor, Sector-8, Rohini, New Delhi-110085 / Vipul Agora Mall, First Floor, Office No. 129 Ato 129 D, Sector 28, M
G Road, Gurgaon, Pin Code : 122002, Haryana. / E-6, Ist Floor, Prashant Vihar (Rohini Sector-14), New Delhi-110085 / E-370, 2nd Floor,
Nirman Vihar, Delhi-110092 or Corporate Office: [IFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

Place: Delhi, Date: 20-09-2025 Sd/- Authorised Officer, For IIFL Home Finance Ltd.

(Co-Applicant), Also At: Mrs. Husan Ara
W/o Javed Khan, Pakka Bagh Near Kheto

Wali Masjid Moradabad Pradesh 244001.
Date: 20.09.2025

epaper.ﬁnant:taiexpres&.-cnn‘. &

icer, Axis Bank Ltd.

Placa: Dathi
Date ; 17-09-2025

The borrowers attention is-invited to provisions of sub-section (8) of section 13 of the
Act, nrespectof time available, to redeem the securad assats.

Sdf- Authorised Officer
Shriram Finance Limited

New Delhi




w3 fewett

20 Toe=T, 2025

el Tt wen HALCONIE-Tender/GHO/2025
-,pr | ewm = it FiETE, TAUTA AIfOE ST AEE, e A
w1 T wEI R AT (p2) Arew FelET Tt & e o
am | =

wrf 1 i | T 4000000 - )

AT (o wE g HRy e (Siead w eee)

[GRIEY G W | ¢ 410,000,/

HigaT o1 smit 5 a4

ardt et 9 Rl | cooosozs w1500 T W

(#i=Tamg=) 07 AD2028 F 1600 T TH

26062025 F1 1500 To HAFET
Wl 8T | oot e § e el

el -l it faf sty wea

aafral abell sl o)
faftr aite s

fafaar | 1000/~ e o s A i e e et
[t wlya $—gmae & A #

0B 10,2026 1 1700 O 7%

0002085 B 1530 dul

urE weeE sl am fEw & B g www.concorindia.co.in,
www.tenderwizard.eom 7T eprocuregevin T T EE FE |
el ¥ S # R T P e e g | Ol W
FoT www. concorindia.co.in T 7T 417 F |

T Prebes (@E-0)

wrdvfa s S

(arrfim Frafa @ wites s=em W2 (@R afE)
fafram, e & R 1)

FrifEpr aeie™ | ™

it wsien & o o ffy
it fore e Ferfer aet
T T i fem
witrr dam ot 2l ameE wem
4| i e e

Frofir ol 4 ooirer ambaa

RN

U230 DL 2M3IPTCZ 559

T W a2E 3 3, T e, w6 e

> e wdiea (it #rd #) W own Hee—a, Dt of frei—1 noas, W
feferm wmar 4 widEm w ot
E | mften 15.08 025
7. | P avstem o witermE s w1 s .000mes
it o [T Fsivrmrd B 170000 T W )
& | oo & w & g Reafen [0 ue g wl
E " itz woiieam aean
ittt _ IEEAPA-D01 P -POOGORS01 7-0 B 1069

o |#td d wmy weirg it w0 ow |25 e, e -2 T Rt
™ gia i il com

Rt & W T ey w250 W, de ez, o Rl
B =t e v v Sw S mkzoll.cp@gmail com
EEEL il 15102025

wid gro gla Fean win 2 (% osfla @l g e, (Sd — W af el 4
il 8 M 33 4 g 15002005 41 v & v alad wgde [alfde & ulleaea
e el o e ol B 2 | fuidm andigeard ) (28 17000005 S wed ) |
i & vy Aiad wEde [alhde & [Redcnd o vogan alwemes & wa s 1o 9
el uel e 1510200 ol amid gud g =l idl & HRY el Sl @l e W
&1

[l e openenall ol ) cndl o wimn ot Sl smas 4 R & G S o
s | aee el Ao ) <l o e aaliben e, Aie gr A Sckdle simas
&1 o i A |

el & S a1 Wik W WA ] U S N S

[l et [Romms alberme ulda & o 200 S wiga o aea 2, dl =l R
alhe =i ampsc dld (aiife albal & B Racon i abhan) e, 206 & safa
i [Raien wimn b & e 6 [Roed g Sega <19 S 38 S s dega
[y v a0y s )

0.

1,

T B

W & i Aire wisde fafids & o o

aEd welrsre W= IBBUIPA-001/1P-PO0GO0R/2017-2018M11063

s 20080 (wEiE @ fay witern
M 2 faeht MAz2ms OF 99 )

HINDUJA HOUSING FINANCE LIMITED

s W -v, Yo hehw own ghb s - e 5, e
A surten s hinduphassnginasce.can

o T I AW gt
e g [ grae sl )

o B animrmed 3 frm wofe & efegie sl R s wingf fie o et
002 {2001 W HEN 3) & HEn Wyw el waie e wifiere afee 9 R s
utwis fim (W) frm, joor & fam 3 F e vk A a4} F R TA AR F wEm
& T Sifem = =i w il & so B T i o o e S e e g e (e
=T T e A w1 wghE w9 Ee e 8wt w1 wE ' O A
i et = mF A e el ) e a af TR # e e, fem e
A arshard] sl wmreg wn A e W) wles e cwe @ e sndteemid @ wlnglh Ben Cwsrba
frm, 2001 & Frw & & wg wiEw T aferm 1 9 13 w0 4 F e e e F
g i s el el e v w0 wepe wlelan Rrd o aEa e ) R ey
A Fem e & A= w @ A S wry e e § R S wefa F e AR A w ule
i I W w0 R T T T W R aeeE v, e sl s T
T W WA T W R S = A R i wEAa e S 9T R ands dm
i sl w1 st e % fom T ae-dm A | weee W es afiafm
LR IR S e %mlmi‘-rﬂ s shita e v B

T,
LA MMNRPH P22 1. 1. o B frem . siee sam
T AR ETEE, BRE EEe wiw, B e, wAr wih, e - g s
e Faftin T A s, S 131070 T T 1056 T i,
7 FIVA A 41,62 TV T, T B 407 1 e, T T, W
arer, e e, T wigs, o ol - qRd gl e ofim: s
=, T s W A, e Tmmm

G MMRPRTPAADIDMNTY. 1, & JT8R T L sl TR §oRA
THE T HE, W T W, 3, ww, T v, 9w - a0 | FEeom
T ¥TE sauRm & W R, AT e e aem deen
T g, T wim = A P

iy YT T, T T 10 T i, R we o

DL LONL AMMINIERS 1 3 =i 3 = e Sem

AL A T AR, nfaaE, 1, SR, T W, 4 - 2000

e Fomrm: oeeR oae 1@ 2e Anralven giv SdlE dar o m R, see

S 3230, BT 755 T, e i, S, e e, meiE SeAm, fren i
T # B, T0F R T TE W EN e 25 R i e oihm s T, T R
T -7, i o e -2

DA RN G A Ol D0, 1. % F = 2, AT g e g

wen - wcisow | iAo Feaew: v e e oW anra e dew dewa wee
WY wE =, W o 27 B E e, w= iy fae, ww wmen, meiem v (e
SEET A T MR A I T T S P e e o et e R
wela, mar 10w i, o s e
DL R PR ADDDGESIN, 1, o) Steore w3 sl e e
TR TE 534, o, = R frRt TR whaE, R T e,
N i, T, T R, 9 - 300012 | FH R W S s, T
T 443, FOEW T, - T WY WIS WY W,

TIAUETE, TR, TAT UOW, 20herd

DLMNOUMGHALAMS02 T, 1. & S 78 2. s 7 0 Tedet
Aoy wlfauwee, i, nfaaes, Tae wiw, @R - oo | waln e Reres
W TR - 55E T W, (9w wfir i few), w des
19.53 T HTW, TEE iE-16e3 T A, WIE-TE, GRS AT T, e W -
T (e i § R, Rt Fod OE e oo o WA g dher N, i g
'-‘TW—S-IB.'!'H'-‘ R T !5‘3 =T G HE- 55.-

TRETCTLI MO A Dl . 1. 81 T Wy g, ﬂ'l-rh l'|'l_’| LR o] = P,
T T, S i 9, W w75, W e e, e, fergan. v | ————

( Frermgan el viwA e e, dfiesr B ogh, el sdme i wm Fengan

Fefr, T, T RN, 9E - 530 | e e we w7, e A a2,
sipeen sy, i Fesvgn, wrge, waw wiis, i Rreege, wepe, s witw, Sived v & o, s
T, St ww O I, AR, TR, T TE, A - M50

DLSHLSHLMAADIO0ME LS. 1 5t wftm w7 2. =i =f o =i
TN W0 Wi TF % TETRT AT T, T, e T WA, T
- T | wehe v o v e 1200, -2, 170 TPmL - T,
Foreron w2 i so00 = e (wf g oo o s &, e oemt ot 7302 v &, v o
F gu el W TREn e R BowgdTaen e el afoseer “geder wdat, wa AT gwrEe,
i | T T T, 90 S, e sl fan ofree, o agn 2 fee, s o e
T w0, e R W a0, T A W e T, s v oo

GHHPRHAPUANRODSS, 1 6 T wF 1 S50 75 75|
TR T AR, 13, FEE, W, TIE, T T, 4 - M50 w
i [ e R ng a7, wela v A Paern i Boge ) ohlA e s
ferem & fo &, =t o g fore 4 e §, h v & wm wgE, TR wER s

LAUHPCHPLAAUDDUDEED, | T3 Aur Ham ) 2. s 0 fHe ) ae
Huwo, o, o i gl e ofaeear, &8, wheans, wae gbs, s
070 | T W Form: TR W ez W, e g, e g, T
T, 19 WRT W, MR, T TR, 2012

GAMNRUPR TP AIO0MS0508 1 & §% w2 st difn om
T o=t wwk S g, 0, AT MiSTEm e SR, w6, e,
THT WA, O - ponios | ol e B v oe oftey o o e
Faaior 6 a2 wf ol wFh, Be0d Wi SET (WEETE O AEED (RS i E agEe wee
A B, AR T AT MR A6 T E A e g | R, T Fees,
T W Fae: mereay, T wEw, - - f fay w e, afas -
E, I FR-TE- BN T w w, = e - i e ow

Frpy Wit off el oy {-Sewi of weinkes T

R it 3 O o e e USRS A, e (5 T AT F A AL AN W R (O e PR
STy A MRS U MY . L o, Sl S A RN tazoes, COFIRY) IR WAN 4T85 Jodod, 3 AL PR
i, Bl - oo W I I e S R R R e e Wi ) 3 - g & el 1 i 5
=N EEAN # W 0(7) W T PR RO e 0w AR e o A e W
B B U = R R s S ST s wwwiflonshome.oom W TR -l w0 S o § s e

- 05 T W - W

TR 1605 W 5 W W O

P ] CE o] T3 T T = ek
- T —— = 0000
:-h:_m&i 2T 1 w WA A R S a, Y, 13 i il t;“i .
- B 18,304 e, s, i d o
s, -, Haei-3s, Afiel, | TN o WEA, 204
. A R (9 TR T T R | Pl v o0 T A =
2. ST Ui W il R0 W B 38,1,388 E
[ 1 (¥ S50 o S et
TLABNERISa) = 7 Y stk
. % A W
[rucie s oty
e e fofk o ffe oy

T M, Thop W W

wiill

T e - e T e e w | Fed o 1 v w e

e com 91§ o e ordafes wiw b B e

o T e s TR Y g S

"

SR R A s T % T T 0 R A e e P s

w

0 AR T
1800 3 % 34+ 1 W {0 - aeElochome com W 58

e % Rl % S A
o, TR Al A 3 O T e g Y N A WA T A W

=1 32 A < T 3 R

v ¥ g el altan
T R, jeea F RN s F TENAE ) F W =

mdﬂﬁﬂmﬂiﬂﬂmﬂﬂﬂﬂﬂhml

e 5= 8

T 3 R

Sl Falss T W

e & oy & e ween dma

i we wefesige wftn & B gwe Fee e B il oF fa o wdafee el o @ el a and owfasfings sl & Be o evin a0 §a
ﬁwihlm:ﬂ;ﬁbh;hm-nﬁﬂ

wepl e # vl dinby wr e ok wf £ o ke et feit frade wf few e ) T s T st o s e ey T
™ artLaesEy g dhiy & e anit & e ¥ wvr v oevdmeieslr v owen £ el B owsw wie ofr w5 oW g few
b W e T i

o = RT -

1. -8l 0w 2 i Jge dheresl 3t F & & T hipsivweewiiflonshome com & 8 30 R b w0 A o, e aEd e
W T A e AR A IR T 0 0 TR, D I 0w O THE W SR W T SRR
2. TR 3T T AR i O S A a8 TR A s el A
. W WS R U A G R G R W O R AN e (N O R ) IR 0 A T A R e
A, o R, T T N, N O A R e i o e e et e, w0, A S
. ol A R SRR W A A T AN A TR S W S0 T S S A
& WS A - R R § W S0 W Al R S 8 o B T el R S R P R S
Tl TN homie.oom 9 Ui L ooy lome- s properies- for-auction T57 5 W B =
. N [, TR SR Rl e o i i O S 20 3R caroii onchome. com, 1A YOS T @00 1657 a0
2. mek i AN G, Sk CE A e A A R S L 1k i e IR § R 3 medo S0

v R T i e A R e A1 B 7 R S N ER W i S S R S S T 1

1. AR THEE i I S 0 e IR i R W R 0 R A R PR S AR e § R T ) R
1z T R B SR PR 3 P o S iR I W R 3 R R R 0 ] B O A TS

WY R 23 PR 43 0 T = A 0 ke T U TN 4 S R A R 2 R S R

L S TN, SEIEE N S R

AQITYA BIFLA

::iru CAPITAL

Mﬂmﬁuﬁﬁm TRl wferRY fém
[rodA) P, mos | ﬁwj#ﬁm:#muﬁm

Fo Tt ot e R —
= Feemie e omd ¥

T WA ST e AT, i, TA--sda TN FETEE: 1t SR aw v e,
VRt TP B 0T S e, T (o) WA —sonoea, TOE |

w20z (=] o amr ez

B 11.00z024 o Thowy s o oy iften filwon agein fdids o afe flee diftem fitds @ do gy Bom @ g
AEFAETTE BT 24032005 T W AT & ffT =w fen o £ e Reer wnes
Pty g il tived) ool mf vy o wide o ww o) mE ol el e, o E o Brgen @l e

TR, HEATA & e A e S%09ew fafies (TR o wips Sl 8 S A saTEwEe A e 36 e gl
A ot o 13{12) % meT ST it = e T g ARE o w 1a) © e A s i Ben # Rred PR
TEEEA(ET) T AW R WOmiE # A F e e der wam A ® afeto =t e @ e = omm oam

aitEwrie] w1 afier o 9 oaeen § B oumesiiE]) g SRl 6 e oaw o i F gl SRw @) o s
& AN e oy marfe @ ol o wh B o e o Rea—as S agn o &
TR W wi o, v w fie o el s ook el sl w we s ooEens o Bl 9 s
wlAW () 7 AlevibEy whited [AHEE 9 EH afie sm wel # [9E oE A Sawedl g s ) anEie SR A
TR AT, A e W ot E\ e T, me A mm wm e A owen e W o dm genft ® By ogeer # v

e B

F T B
s g e
féa: moe a0z,

7 ‘ﬂﬁfﬁfﬂ'lﬁ?lér"ﬂ'ﬂﬁ'l‘" ma‘ﬁu’m‘rﬁ*mqmﬂ'mﬁﬁ‘hmﬂ#‘
= e 2t
: SRR N s oy
o | e ot e g e am, wee fian wmiTe P SR TETE
BRI = s | §EG AET 47 A fie wEl g3 o =i TE owm
e /e HARN 253 4276 it wem &, frAr dem 1),
2ofa—), e e, it mei fhor e, sfRarm - 1z2106 | g
AT el A g e wE, B W weE, W AifEE | i i
2 ST AW A — 122105 SAEE TAT — AETEES645
B Viveki4061 9955 gmail com
2 & fds. EE! - LTl =g g S A9 9 Aaw an e T
it dlki’ih P e sfmon — wagios : 1504, 2025 Wl = a8 T g al THE
dagE wuw - soslrTas0. W Wl 4 fiEw gm 4t gm ons m WM W, oE SE
EREETET T 263/ zve STNTE Hew g1, FEEN SR 10(8—0), 20f—0), T BLIM2025 ;:;.;m #ﬂ u:‘ ':1!
TR, A Anals, F9= o, B = q2a n mp-c. T
e Tl Ty 6. ‘“’J.T awim s firm g BRam 4
Dt W_ % J 5 . e fom &) ey e s ok e
TR H{E ettt r From dur SR — 122106 SRS TR T o 2nancgg | el b g e A g -
BRI | FI A A L o= A e W O 1108308 e 3 o ol e, ation — et
T AW S 353 376 R VAT 61, SFET TR 11i-0) 20jE—0) o Wed mfh wmr- oo
T TR, A e, B e, eRErm - aozios0 ML W T
3 |
e i el M o e ey s ard wuw an,
uzHEH AT maes O e, Pas fam sl - i, dga e
Worassai0. gad Hem ues S owhew, ogE ot ouw um owe
e SRATE S 263206 e e 61, Fer qew 1afe-0), 20fe-o)
T
maTE, miE e, B e wRmrm - q2sis
e wEn EABMN_GSTRM000ETST]
SRR Wi & e, we Al wafie Beie Al W frde w4 afeaies a3 9 el s, o dteen s @ ok

& g0 srEfer o =, @ i iy o s oleinTe st gulve o Wl o B wEe 2 o windoe e sl
B T 12g4) are @ P o ek o geEe i) oem i) o Bes e wm, e oies gl o 9
as =i et aemnfeafifH]) o serh aifaian) £ s ol oo & ey § g
o HfufE e, S e T e ainfi m oot fafe wewfi @ fen fef o oo el S omem
#, Ay aeilm wul s s wil o ewinfle eed o wd B goEn e
m men witgfl fim mee RS, o0 (woaz W OS4) W ST 43) W TR Uw AfR e ) W o s o R
i e ol & g 2w @ d o sifeE o mder s sfves gl e @ e wfam Pl e

% % ur e aftsuied = sfinfoe

g
setiyrn Brwen Wit Rt

L
s,

e wail i fadt i Sl o weinie g

P el = sheghrem g i o shigh B et A, o (g we  aliie ) F S0 e dm s B o W i e

[ g Grad SR PEe) 2000 |

e e, el afba & «ﬂ*ﬂﬂw#bﬂﬂimmﬁwhm
A gl geengy el weba LR R R ] i) & wkeEs Wl § en WA B e
P may & P 5 8 o omn dafis) @ et eea vl o wim eed oy el @ aieps alfveel gra A ol ol el #
ol v aed & By win il ol e v om, e W i e e 8w Sia B e F O 0N eaeeeed & o Feed S ma
ARy @ deeld ol wra Rl w0 a el gy B o sl o e we Bew B Foie en A omeeal e e aen e paodla a
whilfyy wlf o sk 4 @ aerd o el & ol alie el 0 sl ok B i anfnfrers e 4 s 4 @l de, e
B el i ol & o spa @ wia §) oeeeal e oas okl At a0 @ eee B F el s aeela Ben aee oo
gt Bofl m warkren 4 By Pk K 6 ol Sl @ oo anfanbrers vepem o e ath 80 ol sl el die s ol
o 4 B ol gt il s ol o el
15 e wwen | wadim | s
X R il fu) o il ik
i Fma W G W, e A, ol ow | vosesms- | oo Ans | ATRoss
el R S0 Al - paE 9% e e e Bem o (el g | de de e
i i il W pare oW draen, PO A ol A | ol s 9
vt PN ST | Eo o il e )
o8 W A, wll w8 a0 e Vemen deea we o0l wa @ wa | v osemems- | ose-me- wes | irmeess
Al hensl wons ma | den o1, e were aiom, bl ame wim owm, | e de s
o Mrranell W s | v Pl g e Wl w e o e, | el war
divir vow anfymasam | Pl G wnde dven ol dved amas, ases | el moe
S (8 )
& Fo e waly aa a gn Boee im alend ol wR deE | W e S - - WSS | AT ERE
ol o A, 43 o Welm owld B oy &% | (e de wE
wae Al o e wnl, e wiw, W S, e Bl g T e | oo e
s e A o waew o A, P00 daed el e, ol | o ol el
ivier W ETTEASTIAS | Al GO0, G0, SEiE )
ol ﬂhus;ﬂwwﬂdﬂﬁfﬂdim L. DB AT D
L Le R T R 0 3 E F el e Vo | jer de s
e el fom Wl g piw e, dreea pawi 0 Bewa o ek Lol i)
ot Feom Parer we il ddi  sen ol doee, Pila doea avdz | s d dhes
s veen anfmaeeon | v, ok dEEd HSN 0 HLE L]
A e el oW 90 gre, wo dem ws @ e, Koo | v amens- | s mes | oosoess
A dard A 7saw o iz By oaF am thewes, aella [t v
il W 0 el Vs el oo wim, W, o O Pees B S el | el e e
wia ol we W wdh o peer R daws, G dae seede | ol e e
vt v anfrmaes | o ) ol S i B, e )
s sl 4 iy g e el A a0l A e et wile e 3o, e]. Sl e, gen Bl e, s O, o
e & o A Rl e Bl ool A v-rd ol e dee e I M §0 PR - St ow Wit
il o, - i B e, e
Vel da P - N o - S e, EnianfTeTE Em wop this o

TR B (TR L e (I PR AT 30) 3 O R R R e o e e ak R S e o (N S
] 2] R S R e R A W 3] R N AR R adame A e R (i
) (P T i i v ) S el witreel T i AR W 13 & & aERcD & 31 el adite aby oAl 8
et TR S T ST S S S U T A P ] g S ) 5 S P S R 3 o g el 8
e AR R A T R e RS SR A S RS R SRR, S i S R O A
F FYHEH H A TR TR S R AR

ey o e W ®
-

kel i A leew | mea el

st o, o e oy
 Whrioer wm
TL I TiEl )y

¥, MOMETT- wsifen T w1 m e Prd ows o, ol dhee, ety & wven oien, PRt ol & west o
£ v oy v s A o, vl o ol o4, Shewe o wd m, s we- s, T s, e sy, Forell, wen el
e o) ampft i, wlelh abe B, SV, wem e, o Foedll- vioome. oew iy (ot g ) el e )

i Sy, gk o, T wa ST A%L00, 3000

o v i, ot oo e,
i w3l (e
T s

TS W N A S0
i v vheng e Fowely o s ol
i o by W oy

w1130 W1, e e, Rew e & afoem &, o v, wem wleid,
Foeel, Voo, Foesll, wen
e v o e 1) i e e wite, arbr offe wrf e DA, O

OGS IO R MR

i W e w T el wpe era, ot dees e o e v, bl o, W -3

o, o S (v mrs o el e i o | Rosfi, e sy, o, vl Feel1ioma.

i wn Wl oy s o o g ) i e we: it G e, e qfe, wifa e senm, 40
LIRS}

o viva o, R TITACNLE AN, T - i e w1 e e el o v, weel ey, S ol v, of are, dheen o e T W T
i oo ¢ i v (v b o s puw o | o ot 1, o e, Rovel ety s, el 2, o e, o P 190050 i v o  Finm
TLIERSS] m) o o e 1)z i e e el v e, st ofta, wof w e 45000, 100

i wafon wl, wifee
Fpm ot sl et
sPem o, i wifim
ey (sifier vem
ILMIEcEX1}

IHTAIALS R ML
() el o v wam o
Frami opu

wrsiefia A w1 e v Pl ond o, Rew waittn i sl i, Pl e g 304, T e
1 ol 3 (ep-) i el o Pt e sivwren o ook e o ey ey 5 o o, i e e
7 i, - e, Foeell, w¥ebd v wowcbe, Tiey b, o e, v Flooel & e 8 Fropr, Pt 110050, Shwwn
ot e ) i o e ot i ey, s e, i e seson, Yo 0

o i e
ﬁlﬁ:mﬂmﬂ

VDS W11 T
v e e et o fesros

il W T ey whe e 254, Sw W, poEE A b e, die-d, e, demeda,
e i i, e, Foerlt 110080, v 7 fiems, o ot e ) i e g Pl e,
o vy, wefe oo, o St 472,00, 45000, 41000

i ofey | st e
[IRTERET TS

 whre W cona ) e o i

o e fifs, sk wm VRIS AT B aﬂhrﬁ-ﬂmmﬂem mﬂﬁmn«wﬁﬂﬁm-ﬁmn

Fiis | sl v (e i e e oy ol | S, W, MR, e (ot e ) i e s e, o e amm

N1 1401 Lok

o witm, i Wik THOASTES T BT :ﬂhn‘uumwtﬁmu*mmiﬂ.rﬂﬂ*ﬂﬁ_-ﬂgm.

ek, ek afen (v onbe e T e el | e oo oph ma, namy tiwmoa ol 50 ik ey oo lnw::-ut.-n:lmpd

¢l dwn it ) MM1mmmmimhlmh[NFi; g wa wa: Faad G

TLIBSTSTS) e, TS gfte, oA dheeet 53100, 471000

muw VDRI TR B . wsife T W T W el T w1, ST e 5, 30 33 F 8 5R e ek va oee 4

mﬂiﬂﬂﬁ' (v i ot ool o v ot | oy, el - el nd e i, wem v, o el 11, e i ot g ) e o e

v:ﬁﬂl'!'l Frmprlt ) Feers e, Pt fn, of s, wachty b i s 500, S0w00, 135000, ASLOD

iﬂmhﬂ.“ﬂ THOMIS T W NPT il T W TR T T -1, v e, (vl v vl @ w ), - oo o

g o sl e (e T e ST el 'n-il:vl..ﬂi'acilll?n#:winxrmﬂﬂiﬁiﬂmiﬁmﬂ“m-ﬂ

LIS SAIE) wkn =) -1} &, - v, i o5 okl v, wom w, o Feerd- nioose. o e (vl g T
e e Faa® g by, wavhr gfte, ol d: oo, 3400

o e v, w i IO AN B MO 1~ i T w1 e o Pt e aa, Few weBig afteer sy e Foers e, ol s 1,

Feen, st P o (v gy e et o | o e sa et g, wn e e i, el e ik diewer shy ot meme v T, v e

{ Wi g ] ow el iy, we o, w Feek11mse. T e (ot g ), o v Fal G v, wri

ILIETT ) i, i o S 48500, 40800

A, g, WA | oD 4w mmen | bl oo 1 s e el s (o v, Rem e aen 3, P s i 12 1 L, 42 9]

e i (froar e v e P o e |y o v, e e amn o, cusme Fasrr o 7 o, o o, oo Pl 17000, tew v o

TLARMQSS) e wm) g ) v - e e i, Wit i, W W deee: 3000, Y0

i o, e THOMES T IR sl T T T el S o, T S TS, W O T, PR - T3S e T,

wl {divhe T v e e s e hl,#qll--\il.q,mmltm T, v T (e i) o e et e

TLI 5%} Frren Ty W ftm, W W SR U100, AU

o i g Fra, MRS W B TN i v w1 e e vl i T, i 1, e ol i, v w313, e F e,

M!‘N_'IHH (v v o wgm e A | 0w wfraemr o4, v o (b e e ol e g i, ese g o

{ Wb et T P SI0L00 U00

TL 1926350

it v o, o IO AR BRI i v e e e oL g0 (i s e s, snFin wfved & o g e

oy g, { afviee e (e i oo e pa b | 6 b, et vl o n e v vk it o Feon i, e w0 et e, e

TLIATE e ool pxns By o g, ek vioned i ety et i meplt & v P 1 oyl ok e )
i e Pl oy i, e fte, ol W Shreet oopn, W00

o Formwer, st oy swen [ —— ke T T e v o, Rew waite & Pl e & et b i onf s, vl owaar

et | Sriser gy J - T | ol g, Ty W 5303 o, WD TR miiwmkm*ﬁmiﬁihwl

TSR ) e i ol e, e wiy Wl =l gm0, verm o, o Foeel- nioosa 7 Fomn, v e (o e )
w3 wa: Fawl s sy, ot oftm, s wa Sbees 400, 39100

LRk 2 DT A, TR amifan e oo e gfer e o 5o R Reemm, ol gw dige-ardiz ), Ter £ 2,

v, ey e g e ol
)

e i 3o 0w vt ey 1wy ol e ) il e s et o v, werke v, e W e
BN, S

wind i e ot gEn
wern § wivhe Sy
TLAAT st

AL AT W, AN
vy oy v e e ol
L8]

wsile v W s el gwe a, ) o, wf S P od oes @ e afen
e e E § 6, 5 e o ey wea § R, el fiv sy gresy, ey vy, wm
Feeet- 1100z, diwwern (et g ) v e o v, Pl Sveen, yrn Pl doeee, it
i W R ) L O, A0, A 9O, L

iif

o wim sl
{ whrber

THTATKIS AT N T
(v mes v epcin v o o

il v w1 oo e Pl v mer s, ol i, Few wniin i s b, o iy o, Sheen
o e vy, et Pt o el v oo, wrm mwe s 0, ey e v, o el 110080

P OwE -

g e 5 Fre ot g b

& el w wei F 1
wit ¥ iy wdfr w1 W §-ie - EeE@ENetitecosm = Fr)

by & et s & ey ot ol e

wr ofi i e el e el v

3 wa Pl e e

ol by e, i ek o, oo e e i e Few e

oy s i e o w3 B ouft & wrden sl wmgpd e s ol ¥ bl gy & e i Fow i
s spedwa Pt v 3 v e ool do an Fak 7 e 3 wnen 3 e il & 6t Bk Freves o ool sl ot it on ool ol o (et i) e

T AT, 2001 F TR o 4 TNERN (1) F T M Gl R TR
iy st o Pfraebend o ffn © d sroer ane o wpd ord niva e o ey e o F sftrfo Few e § feed v et e o 9 dbamk el

L -k § wu o iy gope wheowd @ aim § o i v bl pes e illsscieme.onm ¥ wm =9 feron el w0t F sl ol e, ol o
wwrnd e wrn o1 poge iiepasd il el iy wer S i ol e, et e b o o om erie e el W e e don
& i e “wf giy i i wfan e il o & e § e o e dend o @ o e s fend 8wl oed } d e @ -

i e wiepast vl wn e gew ol el o 2wk d ey o af s v Cfeed ol & w) wm er d sl i o s s s dear

el ot gl 15 Rl & e v el il et e wfivs v vy Pty v o § et i
4 i e, Wi v e, e v e e vl wren wedi & wefag wrw wd sreftes oved, vod v vl wi w9 o, wvy ol - e s i
5 el Rt v b by e ddon swier a i Al sefeioeg veeen i o Sl v T W ST d
o wioperd wb §-bordk feal edafed § wn S iy wwd e ww e d gl dend Fed oww Bl o v & frog P o wll iy e

ol WA b e i Uo7 ! W L Cl vy b B p i - Bl St 41 el oo )
7. wiee fowrm, neres Sy o §-dend v ofmm & Ry owfes dheower fa woe & £t b EreEENetheeerim,. TS bermsy e 1HD 2657 495

a  wiy i vy gewe, uni i Frben vw sivag den wf @ Py s vomas & Sl ol w0 07 09 w0 s § e es oo 96 i 10

o vy wepen wfive wodard W s won 83 v 7 ol ¥ dher slirpe wlfte g e et ol pew ol & ee sl e gy ificfied

R # Ren g s ser Pfaacierd & Fem oo a9 el s ofalie e s e & ook Plearbord § i G dm 3 @ badreee s

Pt ey e e sosaeas

- wemET wiewi, wETeTe B ety S

v Tpey s {virer
Y AT,
LAB45RES 1}

S S AT [ TR S SR - w2 A ok, BTV, S R, TR wos, () TN W SRR o, 9 R, ILAERSE0 ) e T A ot o o et et s (o g e ot o e, e ot o
PR WP, 38 B o1, a6, T oo, T S R T 1, WWE 5, T 5 A, S T, 09, T, WA, e
i ] mu%'ﬂmmMﬂM|h#mqﬂﬂ¥ﬂHﬂh"m"J!mw;m-ﬂﬂ*mm 5 = .
o T - TR A . I i o e T el s i o8 wore, ol ga e, el o e e sfe ges
1 WA 13z % 5 S T PR A SRR 1 8 5 99 o W < § S0 1 9 W W I mm AR Smnﬁﬂ Pt o) gtttk it s s g dgncgiaprsin|
AR W ol 1 R W0 k] e S S s s e et et obm T IR - SR 3 e O ae= 8 ard | s v J—— vz, v e . e e P e, w8 e s, o b, ks dee, 1o
Lo o] why wow o i TS EELENE aE L —1 ﬁ [IELE LI} R LG, L, SR, 470
W LT T w & TF3m 1 . o3, 000 -
it & W 5 e, W U T 05 AT, [ W] (90 FEE T A o Wiy, e el TS T . TR Wi e w v e el Gwm To1m, me, B e b s &, o, o, o
T T Ehbuins i A vad B, TR AT, W o, | R oo IR T el W) oy, t v ol | (v e W eo e wer ww, s e, Wik foret, e, 10, e (ot e ) il wa w: Pt e,
L ek ol ek 1w=lt.w-hmnrn AT 20, A E T e e & T (e e LT ) WP ) aie i v 45100, 309
o i t geitn ) oo, BT TEEA-TV, 5 W, T W 03 i . 38 By - - -
b e N —. ! i : o i e, sl TRTATNTS A W MY :ﬂhﬁﬂmmﬁmm;ﬂh“t—tﬂmﬂlmﬂrm
(hﬂ'ﬂ. P— ‘ﬁ, WE-anhe “‘mi (3 R i, mv i o v o e ey g o e v, e, v wh, 12801, e, e w0 g ) o w mam gl
Lo S, ! L b i e s T mqﬁzmﬂM1mnmm
= | ILIRSETETE)
LT b, afenkid WE G TR W B e O-00E et o] F. 323,000 o e e, g VTS AR B 1A ki Wi T W b e a0, e ees- 1 sl 1, e, wET GRS S0, =
i‘ﬂ’-"—_ﬁm ;’“"“" Sl I T S R e S| R o PR s {mﬁ:':““ﬂm : sk mnmr (v B ovm s e il | ey, e o, i R e W woZ, i oy, Forell, we 1100sa. e e (ot e e o
v GO O TR | o], -1, S A o, T = J (e e vms ) wa wat: Pt b, e oft, s i e 530,00, L0
T T w B BN, 5L A v PR B a0, W () ILINS5E)
(T T = Tayarer FARA gt Mt | mow sy | i vt s () e S o i, e -, e e
T, bl el T A ) (¥ 33 3R B ool | v e (v b v s wam bl | 11 T, o e 8, el it w00, o Foeel, 100, € e (ot g )z vl wen:
(v <o o o) L X8 O} TLARS4SET) P T Feat s e, e o, o e bt 608,00, 405000
L wm = e T T W R S AT, o ) Ehﬂmm T R . N
» wndm SRR, Wl R, A A, R o alE | T o PR gums (W T i W W T el U T8, S0 AT TR e, 9 e (e wn, fen e
aftior W e < e Fraerd T O T A, & 1 o HT m[mﬁm 1mw#:ﬂmi v ) mepliy oecte, e ol Fored, Foredl, wmoa, 11000, dbovacen o e ) i e e il
Thadl P Tudtinn uﬂ';ﬂ:] 8- -oodl, - A TV, B, % ATy Eo L9562 TG} -~ iy, wrbe wfte, S w1 A se4 D0 TR0
i, TH T A W - el TR | A % AN i S
s ¥ = @ H wy (P T LER R LR DRI N L i v %2 T e S U oS, P e e T, [l e, fow e i i @,
{vy i 1w Wk, s v s (e mdn e Frovt e i | e, wom s, *qﬂmﬁﬂn e e mwFarn 1700, il Boeel, Foeel], 70008,
o o w wl mas W A AEA AR S U, R - FRpa & Bn,m =P A e diar o T e w (e oy 31 owde ow vee Bl b o i e i o oW i
L ol vy E i, 1LATD W, % ANEH UL B dn | FAEE oo MEE-ns (R A e (LS4 A0 O] 45006, 0 00
(i v ‘“‘*‘:;ﬂ"‘" v, sz e d-Bo, dua 3 B oE L W) o e, g [ — b s e e e e 515, el e e v, W o, de o w, dten, Rl
e, 1] l;i‘ﬁ: W, RS, WREHH, T T, EARTLE 0 Lk e ] vl'-ﬁm.!n'lmtﬂ'h oy ol ew v e ol | TV ewen el e )z ol o e sl v S, il Sovee, o e s, 10D
g sy, A (R N A | (P U 3 kgt e L) Fomnt
e EFAR T A9 Bm L W A W) o . . . -
Lisi) = i, ol el DA A K. TR sy o w1 e e e e e o, ol o, Few e b wfees & ol we T onr
+ # sen g Jrp—— W W W WE A S s, T~ TPRE- his & BEE 0 4, M e (v br e mr v o | T8, o s b 3 e, gt e, oof et 15, e e, 1inons, e, ey (ot 3 S ol
L vl ol E el 08 A, U, U I A, BT oo WSS 10 (% 3 R et (v e i ) wa: Fifit sy, ot dorws, sl dorwer ol W Soeee: TOOL00, SODLOD, 1300
seare (v e v fwoe e B 1, =¥ 4, EE ¥ R, W & 3 Sl Wy ILIP9EEETS )
(ot v B L L L WA T A, W, TR R T W (P i fiew bl o TS T B MATTHY - st v 4w vl G a0 o, T e 8w i e o, o e, T
::::gﬂ;li:gr] Tﬁ' e e G S {i»:zmﬂ ]m-p;':m tmh:mm madd | v, s P, Foeril, 1100, W, imn:ﬂ:nrﬂj e wg wam: Fiiths Sver, et ey, o
[} et ww LAORSIESL ) ey w1 e 300, N0
v o e T 9 AR # om 3 W) 3 71 |
v ¥ friyw = ool w e i o v e, el LA AN B INETL e o e v el i o, wn o e, slle o, oy gria e kil o vl d
TS viee W - W - w5 WA TS, Tt SR vt mend 8, Wl (o n e e e ma uﬁ,nm.mlﬂyij:iﬁmmﬁmﬁﬂamﬂimuﬁmm
Elr'-“ - et oy ey e vk 9 -ﬂil?:n-w & b wrvk wwrjillonchsme com wnﬂtmmﬁliﬂm i - T SR, ENLO0, WRLOD
T i - e oo it hwqh-ﬁn@mmimimﬂﬂm TLANTSS041 )
Enn’nilﬂ&f-lilgmih Ttz e i Mo clbsmc. com My Bad ~Pay Amoawi = oy at) P —— A — T e — R —

wETrEss- v e e ol

Sy o) ey DLEBASERSE w0 oem

W TR0 (W W T TR
v i oy T

Js3a. dinree e {ond g 3w e v ﬁimt*qrhmm

Wi e W A
s e ¢l e
LI,
L1091

TS e 1L 1S W gee
ATV - ] o e
wpdn o om o a b
ey v LA 962 W men
LN TR R R
e e ek

il T W v we: wae e wn s, ol R, ool W S ey iy, el o, o el
iqmmil:lﬁﬁ-l,wm. s, et o e g e vl e wre e, il e,
i WA e 4500, LD

o v w, Ay WA e ILAMTETS il T W T e e s 0 o o ooy s ook, owk o 9wl
i ¢ svber v BTN (VR N oV PR | sl vk, Wiy ey e el e o o Foeel- niposs: Srwes ew (ot vl ) ol wn e e
TLAMTETSS, cam prapd ) o 1LY | Fwd s iy o i e, ean
TLIsE9T ) WS- (W T e e

e )
T b TFH T IR TR A THA A O W T SR TR e A A W 1) T R el
+=5E AR, e e R A 3 R SR AR 3 A R 3 R A wiE ) ane 3 e o -y
M-, i, W TR, AN, N S T - ney ol SE S, IR 0P, 3 B - moones ™SR TR 1, T S, TR ) A

o T A, R - a, T, WL TR - aiow™ -, BN 5, Oe-a, AR, ) Rt mooks ¢ S 300 1, TR A, SRR
179 Ul e o, o, uea O e, R S oo, S -6, T AL e R Rl B, B R ool 5 300, Bl 9, ol e
Rl nooes W SHAC SRR BEARTEES T, S R o, 790 B, Y T R

TH : I W -

Tl

("




